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CENTRAL ADI^INISTRATIUE TRIBUNAL
PRINCIPAL BENCH

NEU DELHI

0.A.No,574/90

Neu Dalhi, this the 7th JULY, 1994.

HON'BLE 3HRI C.3.R0Y, P^EMBER(3)
HDN»BLE 3HRI P.T.THIRUUENGADAW , (MEMBER (A)

1. Poonam Thauani,
D/o 3hri V.C.Thauani,
K-93A, Front Side,
Kalkaji, New Delhi.

2. Kumari Raj,
d/o Shri Uday iiingh,
r/o 24B, Masjid rioth,
Neu Delhi

(By Shri A.K.Behara, Advocate)

Us.

Union of India, throughs
The Secretary,
Govt. of India,
Ministry of Agriculture,
Deptt.of Agrl. Research & Education,
Krishi Bhauan, New Delhi. . .Responderits,

(By 3m.t.Raj Kum^ri Chopra, Advocate)

ORDER (ORAL)

HUIM'BLE SHRI C.J^iROY. PIEI^BERfj')

Shri A.K.Behara, counsel for the applicantji

is present. None for the respondents, 3hri Madhti

Panikar, Central Government Counsel is present

in the Tribunal, He is directed to take notice

for the respondents under rule 11(4) of the

Central Administrative Tribunal (Procedure) Rules

for which he has accepted. Shri A.K.Behara,

counsel for the applicants during the course of

arguments desires that he is not pressing the casi.

So the case is dismissed as not pressed. No costi.
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